
central administrative tribunal
principal bench

NEW DELHI

/ 0,AoN0,807 of 1994

Nsu Delhi, this the 10th hay of Noveobet, ,995.

Hon'bie Plr A.V.Haridasan, l/lca Chairman<3):
Hon ble Mr R.K.Ahooja, Member(A)

Shri Lachhman Prasad
S/0 Shri Ram Gopal
Luggage Porter
under Station Superintendent
Railway Station
Naruana

R/o A-.221, Sector-.9
New Vijay Nagar
Ghaziabad,

• •o Appli Cant

(By Shri B.S.Mainee, Advocate)
Versus .

Union of India; through

I0 The General Manager
Northern fiailuay
Baroda House
New Delhi,

2. The Divisional Railway Manager
Northern Railway
State Entry Road
NEW DELHI.

3. The Station Superintendent
Northern Railway
Natoana (Haryaha). ... Raapohdanta

(By Shri R.L.Ohauan, Aduocate)

order (Oral)

After making aubroisaiona for quito
sometime, the learned counsel for the applicant
sought permission to uithdrau this application

llTiT'n "'"h" sppropriatorelief rn case he as acquitted by the Criminal Court.

else It f" Dlthdraui of thecase It as made clear that it uiu be open to tha

crimirr =PP"Priate relief i„ oaao in theinal c^ae, pending against him, he is acquitted.

flEnB£«t«r (l.V^fiASlOASflW)—
VICE-CHAIRMAN(3)


